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(c) Government have taken note of 
the Memorandum signed by Members 
of both Houses of Parliament and state 
Legislatures. The decision is expected 
to be taken in the near future.
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t h e  MfNIS’I’ER OF LABOUR 
AND REHABILITATION (SHRI R. K. 
KHADILKAR): The Coal Mines Pro­
vident Fund authorities have reported 
as under:—

(a) For the period upto March. 1972, 
these collieries have defaulted in pay-
ment of Provident Fund dues amount-
ing to Rs. 30.8 lakhs. Non-payment of 
members* share of contribution recover-
ed from their wages amounts to breach 
of t rust.




